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       CENTRAL ADMINISTRATIVE TRIBUNAL
JODHPUR BENCH, JODHPUR

…

OA No. 290/00183/2015
With MA No. 290/00094/2015

                                  This, the 5th day of 
January, 2018 
     
…

CORAM: HON’BLE MR. PRASANNA KUMAR PRADHAN, MEMBER (A)
      HON’BLE MR. SURESH KUMAR MONGA, MEMBER(J)
…

Pushpendra Kumar s/o Late Shri Bohra Ram Ji, by caste Meghwal,
aged 25 years R/o 216 Society Nagar, Pali, Tehsil Pali, District Pali.
Last Posting Head Post Office, Pali (Raj.)
       …Applicant
BY ADVOCATE : Ms. Deepika Vyas  
     VERSUS
1. Union of India through Secretary, Ministry of 
Communication, Dak Bhawan,  Postal Department, New Delhi.  
2. The Assistant Postmaster General (S&V), Chief Postmaster 
General, Rajasthan Circle, Jaipur
3. Superintendent of Post Office, Pali Division.
….Respondents

BY ADVOCATE:  Mr. K.S.Yadav

ORDER (ORAL)
…

PER SURESH KUMAR MONGA:
 MA No. 290/00094/15 for condonation of delay is 
allowed for the reasons stated therein. The delay in filing the 
OA is condoned.
 Father of the applicant, Shri Bohra Ram was working 
as Postal Assistant in the respondent department. He expired 
while in service on 4.6.2010 after rendering the services of 
about 31 years. After his death, the applicant herein requested 
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the respondent department to grant him employment on 
compassionate grounds and submitted an application to this 
effect on 19.07.2010. The said application was considered in a 
meeting of the Circle Relaxation Committee (CRC) constituted 
in the respondent department for assessing the relative 
suitability of the candidates seeking employment on 
compassionate grounds. The CRC considered the case of the 
applicant alongwith other eligible candidates against 04 
vacancies of Group-D (MTS) cadre in the year 2010. At that time, 
the applicant was having qualification of 8th pass only and he
was not even found eligible for the post of Group-D (MTS) cadre,
as minimum qualification for the same is 10th pass. On the 
report of the CRC, the Chief Postmaster General, Rajasthan 
Circle, Jaipur passed an order dated 23.06.2011 declining 
employment to the applicant on compassionate grounds. The 
applicant, who was pursuing his further studies, qualified the 
Secondary School Examination on 27.06.2012 and after 
obtaining the certificate, he submitted a representation 
(Ann.A/7) with the respondents and requested for 
reconsideration of his case for grant of employment on 
compassionate grounds. However, the said representation was 
not considered by the respondents compelling him to invoke 
the jurisdiction of this Tribunal u/s 19 of the Administrative 
Tribunals Act, 1985.

 2. The respondents by way of filing a joint reply have 
joined the defence and opposed the claim of the applicant, 
primarily on the ground that the applicant was not eligible 
for the post of Group-D (MTS) as he was not possessing the 
minimum qualification, but still his case was considered as 
trainee to the cadre under relaxation of normal recruitment
rules and since the CRC did not find the case on the parameters
of the norms laid down by the Department, therefore, the case 
of the applicant for grant of employment on compassionate 
grounds was rejected.

 3. Heard the learned counsel for the parties.
 4. The learned counsel for the applicant argued that 

when the case of the applicant was considered by the CRC, he 
was not having the requisite qualification and after 
obtaining the requisite qualification, he again submitted a 
representation which was not considered by the respondents. 
She further argued that the applicant’s case can again be 
considered against the vacancies becoming available in the 
subsequent years, since the family is in penury.

 5. Per contra, the learned counsel for the respondents 
contended that the CRC while considering the case of the 
applicant had assessed the relative merit vis-à-vis the other 
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candidates with regard to penurious conditions of the 
families and since the applicant did not touch the bench-mark 
of points as per the policy guidelines, therefore, the 
respondents have rightly rejected his case for grant of 
employment on compassionate grounds.

 6. Considered the rival contentions of the learned 
counsels for both the parties and have perused the record. 

 7. Admittedly, when the applicant’s case was considered 
by the CRC, he was not having the requisite qualification for 
appointment against Group-D (MTS) cadre post. In the year 2010, 
04 vacancies of Group-D (MTS) cadre post were available within 
the ceiling of 5% vacancies and the CRC did not find the 
applicant suitable for appointment against any of those. 
However, later on, on acquiring Secondary Examination 
Certificate on 27.6.2012, the applicant submitted a 
representation (Ann.A/7) and requested the respondents to 
reconsider his case for grant of employment on compassionate 
grounds as the family is in penury. The said representation has 
not been taken up for consideration in any of the meetings of 
CRC  conducted subsequently for consideration of cases for 
grant of employment on compassionate grounds against 
vacancies becoming available in those years.  The respondents, 
while filing their reply statement have remained totally 
silent about the said representation (Ann.A/7).

 8. In the facts and circumstances of the case, we are of 
the view that the ends of justice will be met, if the case of the 
applicant for grant of employment on compassionate grounds 
is reconsidered by the respondents, as after qualifying the 
Secondary School Examination, he has become eligible for 
appointment on a Group-D (MTS) cadre post.

 9. Accordingly, the instant OA is disposed of with a 
direction to the respondents to reconsider the case of the 
applicant for grant of employment on compassionate grounds 
while keeping in view his Secondary School Examination 
Certificate which he acquired in the year 2012, and in case he is 
found suitable for a Group-D (MTS) cadre post, then 
appointment be offered to him forthwith.  A further direction 
is issued to the respondents that the whole exercise shall be 
undertaken within a period of three months from the date of 
receipt of a certified copy of this order.

 10. Ordered accordingly. There shall be no order as to 
costs.

    (SURESH KUMAR MONGA)           (PRASANNA KUMAR PRADHAN)
           MEMBER (J)                                             MEMBER (A)
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